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MINISTRY OF FINANCE
(Dﬁpartmept of Revenue).
CENTRAL BOARD OF DIRECT TAXES
NOTIFICATION
New Delhi, the 4th September, 1986
INCOME-TAX

5.0, 655(E).—In exercise of the powers conferred-
by section 295 of the Income-tax Act, 1961 (43706
1961}, the Central Beoard of Direct Taxes hereby>
makes the following rules further to amend the In-
come-tax Rules, 1962, namely :— :

1. (1) These rules may be called the Income-tax
(Seventh Amendment) Rules, 1986,

£
(2) They shall come into force on the Ist day
of October, 1986.

2. In the Income-tax: Rules, 1962 (hereafter re-
fered to as the principal rules), after Part XB, the
following Part shall be inserfed, namely :—

“PART XC"

PURCHASE OF IMMOVABLE PROPERTIES
UNDER CHAPTER XXC.

Rate of interest for determination of discounted value
of consideration, '

481. The rate of interest for determination of the
discounted value of consideration under sub-clause
(1) or sub-clause (2) of clause {b) of section 269UA
shall be eight per cent per annum. -

Jurisdiction of appropriate authority,

P 481, Where any immovable property is situate with
in the local limits of the-jurisdiction of two or more
appropriate authorities, the appropriate authority
within whose jurisdiction the office of the registering
officer appqinted tnder the Registration Act, 1908
{16 of 1908), who is entitled to register any docu-
ment of transfer in respect of such property, is situate,
shall be the appropriate authority to perform the func-
tion of appropriate authority under Chapter XXC in
relation to such property, : ’

Value of immovable propertsr. ’ A&

43K. The value of any immovable property for the
purpgse of sub-section (1) of seciion 269UC shall ke .
the apparent consideration of that property exceed-
Ing ten lakh rupees. -

Statement io be furnished under section 269UC (3)

48L. (1) The statement required to be furnished te
the appropriate authority under sub-section (3) o
section 269UC shall be in Form No. 37T and shal
e signed and verified in the manner. indicated there.
in by each of the partics to the transfer refered to in
sub-section (1) of that section or by any of the parties
to such transfer acting on belalf of himself and on
behalf of the other parties. :
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(2) The statement in Form No. 37I shall be fur-
nished, in duplicate, to the appropriate authoirty :—

(a) before the 16th day of October, 1986 in a

case where the agreement for transfer is

_ entered into before the st day of October,
1986; and

{b) before the expiry of 15 days from the day
on which the agreement for transfer is en-
ter;d into, in cases not covered by clause

o (a2 :

h-Appendix I to the principal rules, after
F No. 37H, the following Form shall be inserted
namely —
“FORM NO. 371
(See rule 481)

Stikement of teansfer of immovable ptoperty to be furnished
to the appropriate sauthority under section 269UC.

IfWe, ...ocoveen U e e ibre e .

......................................................

......................................................

intend to transfer the immovable property located at. . ......
o T [Name(s) and address{es) of the
fransfereel(s)]. . ... . i i i

......................................................

......................................................

mtyis ............. P et aieasear e
- (in words)

G ) The particulars of the agreement for transfer
(in figures) : .
pf the said praperty are furaished in the Annexure to this
statement,

VERIFICATION

" In myfour opinionand to the best of my/our knowledge and
information, the particulars furnished above and in the Ann~
exure hereto are true and correct.

~ Transferor(s)

1. Sjo, Do, Wio 1.
2. Sfo, Dfo, WO
3. Sfo, Do, Wlo
*NOTE .
Any changein the address of the transferor(s) or the traas-
feresii) should be communizated in writing immediately to the

appropriate authority to whom this statement of transfer has
been furnished.

Transferee(s)

8fo, Dfo, W/o
-2. 8o, BYfo, Wlo
3. Sjo, Djo, Wlo

ANNEXURE
Particulars of the agreement for transfer of immovable
) property
1, Particulars .of the transferor (s):—
. (i) - Name(s).
(ii} Father's name
(iii) Present address(es
() Lanc|Street No, with name
() Locality

(¢} City|Town
(d) District
{e) State

(f) Telephone;

No, if any.

(iv) Parmanent addraés(es)

(a) Lane|Stre
(b) Lecality

bt T}_To. with name

(c) City|Towh with PINCODE

{(d} State
(e) Telephone

(v} PAN!Ward)
income-tax

2. Particulars of
(i) Name(s)

No., if any.

City|District where assessed to

transferee(s).—

(1iy Father’s ngme

(iii) Present adq

ress(es)

(a) Lane/Strget No. with name

(b) Locality

(&) City[Town with PINCODE

(d) District

{e) Telephone

(iv Permanent ad
(a) LanelStrg

! (b) Locality

|
Nol, if any,
dress(es)

et No, with name

{c) City|Town with PINCODE

{d) District
(e} Telephond

(¥) PAN|Ward|(
income-tax

3. Persons in o
be transferred and

') JTI T

1\ ST

(i) .

No., if any
lity|District where assessed to

atibn of the propetty sought to
ptails therepf :— -~

4. Persons intereted in the property and in the

consideration specify
of :—

@

Gi) ..o.een,

6 RETTTTNINE

ng their shares and basis there-

R R I R Ty
T

awy

5. Mode of acquisifion [of the property by the trans-

feror —

(i) Ploase state

whether the properry hag been

tion of asséts on the total or partial parti-

tion of

Qogsuuc:a:ur_chmd!apquimd on distribu-

[under a gift or willjby acquisi-
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tion, inheritance or devolutionjon any dis-
tribution of assets on the dissolution of
firm, body of individuals or other associa-
tion of personsjon any disitibuion of assets
on the liquidation of a companyjunder a
transfer to a revocable or irrevocable trust]
under any {ransfer by a shareholder in a
scheme of amalgamation :

(i) Cost of acquisition of the property by the
transferor or by the previous owner if the
property has been acquired under other
modes mentioned above :

(iiiy Date of acquisition of properly by the
transferor:

6. Date of written agreement for transfer of the
said property (A copy of the agreement may piease be
enclosed): .

. 7. Details of the property sought to be transferred:-
Description, location and other pariiculars of the
property sought to be transferred,

(i) Land:

(i) Building(s):

(iii) Plant and machinery:

(iv) Furniture and fixture at‘taché:d:
{(v) Other asseis:

8. Nature of interest or right proposed to be trans-
ferred: Please indicate whether the property consists
of :— :

¥

(i} ownership, or

(i) membership of cooperative society, or as-.

sociation of persons, or a company (Please
indicate the number of shares and their
value), or '

(iii} Icase, or
(iv) right to possessicn taken or retained in pari

‘performance of a coatract of the nature re--

fered to in section 53A of the Transfer of
Property Act, 1882 or any agreement or
arrangement of whatever nature,

9, Particulars of consideration for transfer . —

() If the transfer is by sale, please state the
~consideration  as per the agreement for
iransfer of various assets

1) RSP
@ ...... B PO
@ '
{e) N
() If the transfer is by way of exchange for a
thing(s) please state the price that such
thing(s) would fetch on sale in the open

: };na‘rket un the date of agreement for trams-
er; '

(iiy If the transfer is by way of exchange for
a.thing(s) and a sum of monrey, please state
the price that such thing(s) would fetch on
sale in the open market on the date of
agreement for transfer and such sum of
money :

{ iv’) If the transfer is by way of lease, please
_statex

(a) the pericd of lease
(b) the amount of premium
{c) the frequency of premium to be paid

(d) if the Iease is in consideration of rent
only, please state the aggregate of the
. money(s) payable by way of rent; and
the amounts for services or things foxm-
ing part of, or constituting, the rent

(e) if the lease is for consideration for pre-
mivm and rent,. please state the aggre-
gate of the amount of the premium, the
rent and the amounts for services; or
things forming part of, or constituting,
the rent — o '

(v) If the whole or a part of the consideration
. for transfer is payable on any date falling
after the date of agreement for transfer,

please state ;—
?-"\

(a) date of agreement for transfer of the p'l’ro-
perty, :
(b} date(s) on which consideration is payable,

{c) discounted value of consideration on thei
date of agreement for transfer as per
rule 481

(1) In a case not covered by items (i) to (v)
please state the amount of consideration :—

10. Address of the Registrar where the agresment
is required to be registered :—

Signature Signature
Transferor(s) Transferee(‘@
NOTE

(i) Where the space for furnishing the details
in the Form is not adequate, separate
sheets may be attached, '

(i) The statement in the Annexure can be either
in Hindi or in English,

- [No. 6896[F. Ne. 134/6/86-TPL)
V. D. WAKHAREAR, Diractor (TPL-II)
Central Board of Direct Taxes
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10-3-1967, 1949 dated 28-5-1967, 2450 dated 22-7-1967, 3218
tated 6-9-1967, 4588 dated 21-12-1967, 313 dated 29-2-1968,
11]2 dnted 18-3-1968, 1856 dated 22-3-1968, 2751 dated

w1068, 2883 dated 24-8-1968, 3494 dated 25-9-1968, €24
dated 14-2-1968, 625 dated 14-2-1969, 2000 dated 23-5-1959,
2005 dated 24-54959, 4427 dated 29-10-1969, 5056 dated
29-12-1969, 152 dated 9.1.1970, 719 dated 23-2-1970, 3398
dated 14-10-1970, 3769 dated 18-11-1970, 4001 dated 16-12-30,
1917 dated 20-2-1971, 1996 dated 11.5-1971, 2168 dated
2851971, 2272 dated 31-5-1971, 5595 dated 3¢-12-1971,
1THE) dated 63-1972, 436(E) dated 21-6-1972, ST3(E)
dated 1-9-1972, 708(E) dated 15-11-1972, 159(E) dated -
20.3-1973, 160(8) dated 20-3-1973, 369(E) dated 2-7-1973,
128(E) dated 28-2-1974, 291(E) dated 14.5-1974, 3567E)
dated 21-9-1974, B15(8) dated 17-10-1974, 627(E) dated
2.11-1974, 725(E) dated 19-12-1974, 25(E) dated 10-1-75,
205(E} dated 1-7-1975, 534(B)dated 24-9-1975, 543(E) dated
26-9-1975, T10(E) dated 18-12-1975, 134(E) dated 23-2-1975,
197(E} dated 15-3-1976, 266 (E) dated 31-3-1976, 275(F) dated
1-4-1976, 420(E) dated 19-6-1976, 615(E) dated 16-9-1976,
842(E} dated 30-12-1976, 18(E) dated 12-1-1977, 23(E} dated
18-1-1977, 210(E) dated 5-3-1977, 640(E) dated 27-8-1977,
665(E) dated 9-9-1977, 677(E) dated 22-9-1977, 720(E) dated
14-10-1977, 730(E) dated 18-10-1977, 827(E) dated §-12-1977,

T4(E) dated 18-1-1978, 178(E) dated 17-3-1978, 222(F) dated
31-3-1973, 351(E) 31324-5-1978, 335(E) dated 25-5-1978,

362(E) dated  29-5H1978, 433(E) dated 7-7-1978, 464(E)
dated 24-7-1978, §25(B) dated 23-12-1978, 58(E) dated
30-11979, 146(E) dhted 9&3-1979, 324(E) dated 30-5-1979,
416(E) dated 21-7-4979,: 607(E) dated 29-10-1979, 608(E)
dated 29-10-1979, 409(E) dated 29-10-1979, 641(E) dated
6-11-1979, 40(E) dafed 18-1-1980, 3ISI(E) dated 26-5-1980,
396(E) dated 12-61980; 434(E) dated 18-6-1980, 562(E)
_dated 24-7-1980, 6pS(EY dated 29-8-1980, 832(E) dated
1-10-1980, 864(E} dfted 17-11-1980. 931(E) dated 1-12-1980,
45(F) dated 22-1-198F, 47(E) dated 22-1-1981, 118(E) dated
20-2-1981, 139(E) ddted 28-2-1981, 396(E) dated 30-5-1981,
492(E) dated 19-6-19B1, 558(X) dated 14-7-1981, 618(E) dated
1-8-1981, 824(E) datdd 21-11-1981, 104(E) dated 27-2-1982,
268(E) dated 12-4-1982, 365(E) dated 27-5-1982, 372(E) dated
29.5-1982, 433(E), dated 21-6-1982, 448(E) dated 25-6-1982,
472(E) dated 2-7-1989, 545(E) dated 31-7-1982, 128(E) dated
21-2-1983, 131(F) dajed 23-2-1983, 146(E) dated 26-2-1983,
151(E) dated 28-2-1933, 15%(E) dated 28-2-1983, 274(E) dated
31-3-1983, 388(E) dafed 2-6-1983, 600(E) dated 19-8-1983,
789(E) dated 1-11-1943, 825(F) dated 18-11-1983, 34(E) dated
21-1-1984, 527(E) dated 24-7-1984, 757(B) dated 1-10-1984,
§24(E) dated 7-11-1484, -952(E) dated 2i-12-1984,  65(E)
dated 31-1-1085, 914 dated 4-2-1985, 205(E) dated
19-3.1985 529(E) datdd 1747-1985, S68(E) dated 31-7-1985,
602(E) . dated 12841983, 838(E) dated 19-11-1985,
901(E) dated 18-12- 35,) 037(E) dated 31-12-1985, 1(8)
dated 3-1-1986, 14(E) datdd 31-3-1986, 148(E) dated 31-3-86,
412(E) dated 9-7-1984 413(E) dated 9-7-1986, 654 (E) dated
4-9-1986, = ’
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vallie of
consideration,
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GOVERNMENT OF INDIA

MINISTRY OF FINAZCE

DEPARTMENT OF REVENUE
CENTRAL BOARD _F DIRZQT TAXES

xRE

0N

NOTIFICATI
Hew Delhi,

he
the September, 1986,

S.0. : In exercise of the powers confferred by section 295

' of the Income-tax Act, 1961 (43 of 1P61), the Central Board

of Direct Taxes hereby'makes the folfowing rules further to

amend tne Income-tax Rules, 1962, napelys:=

1. (1) These rules may be called
{ Seventh

(2) They shall come into forcq
October, 1886,

2. In the Income-tzx Rules, 1962

as the principal rules), after Part X

shall be inserted, namely:-

"PART XC

the Inccme-tax

Amendment) Tules, 1986,

} on the 1st day of

(bereafter referred to

B, the following Part

PURCHASE OF IMMORAVELE PROPERIIES UNDER

CHAPTER XXC.
481,

value of consideration undsp s

The rate of interest for deterhination of the discounte

pb-clause (1) or sub-

clause (2) of clause (b) of se

elzht per cent per annum,

tion 26%UA shall be



|

" Jurlsdiction
of appropri-
ate authority.

487 .

Valua of
immovable
property.

48K,

sta nt 48L,
to be

furnished

under sectlon

2690C(3).

in duplicate, to the appropriat

-

Where any immovable property ik %ituate vithin the

local limits of the jurisdictipn of two or more

approprliate authorities, the appropriate authority -

within whose jurisdietion the

officer appointed under the Refi

(16 of 1908), who 1s entitled

of transfer in respect of such

ojfice of the registerin;

Itration Act, 1908

Lo register any document

pﬁOperty, 1s situate,

shall be the appropriate authopity to perform the

function of appropriate authority under Chapter XXC

in relation to such pr-operty.

The valus of any immovable property for the purpose

of sub-section (1) of section 269UC shall be the

apparent consideration of that

ten lakh rupees,

property excseding

(1) The statement required to Ie furnished to the

appropriate authority under sudp-section (3) of section

269UC shall be in Form No,.37T 4

Ind shall be signed and

verified in the mannéprihdicatqdd therein by each of the

parties to the transfer roferrdd to in sub-section()

of that section or by any of tH
transfer acting on behalf of hi
the other parties.
(2) The statement in Form No,.37

(a) before the 16th day of

case where the agreemsd

le parties to such
mself and on bhehalf of

I shall be furnished,
e authority-
October, 1986 in a

nt for transfer is

entered into before tHe 1st day of October,

19663 and

(b) before the expiry of 1

5 days from the day



on which the agreement for transfler|is entered
into, in cases not covered by clafse(a).®,
3. In Appendix II to the principal rjles, after Form
No.27H, the following Form shall be inselrtdd, namely:e



SFORM NO, 371
(sse rule 48L)

»

- -» - L L L . . - » »

Zf ame (s) and addrsss{es)

3

L 3 » - L] - L L ] L - L] - L L L] - * L] + @ L

- - L] * a - * ® - . 9 * ® @ . = - » - - -

4 4 & & &« =8 ® & s & 4 = = € & 2 & »2 ¢ » =

* & & & &« & ¢ 9 @

of{ the transferor(s)_/

s ® e & & =2 & 8 & 3
* 5 & B s + & B s @

sl &« & & & & * & = & =

intend to transfer the immovable property located at « « « « « &

¥ & @ & 2 & =& w® & % & 9 » & & & & & & a2

tc » - L - - - L] - L L ] L L ] - L - L * L »

{name(s) and address(es)

a % ® & s4as s e S B 8 & & & B " & & 8 9

» - - - - - » L - L J -

- - [ ] - [ ] - - .- & # -

of| the transfsrea(s) 7/

L] ol ] ] - L] - L] » - ]

...D.O..t.-.....o.....ut....o...

The total apparent considératidn for tha|[transfer of tha abova

property 1% o« « o o o o & o o o s o o o0 o
: (in words)

.(. * * & » B 6 & e .)

(in Pigures) The particulars of

L L L J - 8 - L3 - L4 - L

the agreement for

tranafer of tha said property are furnisfed| in the Annexure

to this statemant,

Verification
In my/our opinion and to the best 01

information, the particulars furnishad a

Annexure herato are true and correct.

| Tranaferor(s)

1. | 1.
s/a, /o, W/o

2. : 2!
s/o, B/o, W/o

3. ' 3.
s/a0, D/o, W/o

my/eur knowladge and

ove and in the .

Transferse (s)
s/o, /e, W/o

/o, 0/o0, W/ o

Q/o, o/e, uw/o



.'/_5_/
* NOTE

Any change in the address of the tranhferor(s) or the
transferee (s) should be communicated {n writing
immediataly to the appropriats authorfty to whom this

statement of transfer has been Purniaehad.



ANNEXURE
Particulars of the sereement for transfer
' of immoyable property |
Particunlars of the transferor(s):-
(1) Name(s) i
(11) Father's name F
(111) Present address(es)

(a)Lane/Street No. with name
- (b) Locality @

(e) City/Town with PINCODE!

(3) District |

(e) State

(£) Telephone No,4f any.

(iv) Permanent address(es)
(a) Lane/Street No. with name
(b) Locality L
(e} City/Town with PIECODQ!
(d8) State ' ' -
(e) Telephone No, if any; }

(v) PAN Mard/City/District where assessed
to income-tax

Particulars of transferce(s):-
(1) Namels) !
(11) Father's name |
(111) Present address(es)

(a) Lane/Street No. with naise

(b) Locality

(e) City/;Town with PINCODE

(d) Distriet

(e) Telephohe No, if any,




3e

4,

S.

(4v) Permanent address(es)
(a) Lane/Street No. with name
(b) Locality
(e) City/Town with PINCOLE
(@) pistrict
(e) Telephone No., if any

(v) PANMgrd/fity/District where assessed
to income.tax ?

Persong in occupation of the property sought
to be transferred and details thergof:-

(1) L - 8 Il.‘.....’l..l......O\.._

(j-.i) LA E R AR AR E LR LE L LR R R R AR EAE LN

(111) PP

Persons interested in the property ‘and in the
consideratiqn specifying their shar-s and basis
thereof:a. .

(i) ...oaco-c..ao..o-o.n.otu.c-.-o..
(11) !c.‘...ot-ocot.un...ooo-tn.-é!.
(iii) o---coa---tcoolo.cllotoo!ta'ciuo_

Mode of acquisition of the property by
the transferori- ;

(1) Please state whether the property has been
constructed/purchased/acquired ion distribution
of assets on the total or partigl partition
of HUF /under a gift or will/by acquisition
inheritance or devclution/on any distribut{on
of assets on the dissolution of firm, body
of individuals or other association of persons/
on any distribution of assets on the liqui-
dation of a company/under a transfer to a
revocable or irrevocable trust/under any
transfer by a shareholder in a |scheme of
amalgamation: '




S,

7.

8.

ﬂ3“

(11) Cost of acquisition of thé )
property by the transfer or by <3
the previous owmer 1f the [property .
has been acquired under oﬁher
modes mentioned above:

(11i) Date of acquisition oﬁ@réperty
by the transferor: i

Date of written agreement for transfer of
the said property ( A copy of the agreement
may please be enclosed): | :

Dgtails of the property soughtfto be transferred:e-
Dascription, location and other particulars of
the property sought to be transferred. :

(ii) Building(s):

|
(i) Land: f
b
(iii)Plant and machinery: !

I
(1v) Furniture and fixture att#ched:

(v) Other agsets
]

Natupe of interest or right proposed to be
transferred:s Please indicate ether the
property coneists of 3

(1) owner ship, or W

: - b
(11) membership of cooperative society, or
-_association of perscns, or a company
{Plegse indicate the number of shares
and their value), or i

(1ii)lease, or | _ {.

(1v) right to possession takeq or retained
. 1n part performance of a contract of
the nature referred to in section 534
of the Traasfer of Property Act, 1882
or any agreement or arrangement of
whatever nature, |
|



e

-4-

Particulars of consideration for transfe :7

(1)

(i1)

(133)

(iv)

~1If the transfer is by way of les

If the transfer is by sale, plea

for transfer of various assels

S étate

%he consideration as per the agrepment

[ X

e,

If the transfer is by way of exchange for

a thing(s) please sbtate the pric

thing(s) would fetch on sale In
market on the date of agreement

If the transfer is by way of exc
a thing(s) and a sum of money,
state the price that such thing
fetch on sale in the open market
date of agreerment for transfer
sum of rnoney:

please states
{a) the period of lease:-
(b) the anount of premium:-

(c) the frequency of premium'to

e that such
bhe open
for transfer:

hange for
lease -
s) would
on the -
d such

se,

be paidi-

(4) if the lease is in consgider

tion of

rent only, please state thejaggregate
of the money(s) payable by pay of
rent; and the amounts for sprvices

or things forming part of,
tuting, the renti-~

r consti-

(e) if the lease is for conside ation for
premium and rent, please stkte the aggre-

gate of the amount of the.

emium, the

rent and the amounts for sgrvices, or
things forming part of, or [constituting,

‘the renti-



(v) If the whole or a part of the cgnsideration
for transfer is payable on any fate falling
after the date of agreement for|iransfer,
please state:~

(a) date -of agreement for transfer of
the property, -

(b) date(s) on which consideratfion is
payable, _

(¢) c¢iccounted value of considepation on
the date of agreement for tpansfer
as per rule 43I. :

: !

(vi) In a case not covered by items (i) o (v)
please state the amount of congideration:~

10, Adcress of the Registrar where the agmeement is
required to be reglistered:-

Signature Signaturg
Transferor(s) Tpansfered(s)
NOTE

(i) Where the space for furnishing|the

details in the Form is not adequate,
separate sheels may be attached.

'(1i) The statement in the Annexure gan be
either in Hindi or in Bnglish.

)

== (V.D. WA %’RKET—"’ —
Directpr(TPL-II)
Central Boa of Direct Taxes

No. {396 /F.No.134/6/86-TPL



